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of Oil and Natural
Gas Commission for
the year 1960-61

taken for submitting the financial re-
port and annual 1eport after the finan-
cial year is over. In this connection, 1
beg to draw attention io the relevant
provision in the Act which confers a
very valuable right on  this House.
Section 23, sub-section (2) of the Ouil
and Natural Gas Commission Act, pro-
vides:

“Without prejudice to the pro-
visions of sub-section (1), the
Commission shall, as soon as pcssi-
ble after the commencement of
each financial year, submit to the
Central Government a report in
such form and before such dat= as
may be prescribed, giving a true
and full account of ils activities,
policies and  programmes during
the previous financial year and an
account of the activities likely to
be ®ndertaken during the current
financial year.”

If the report is to be presented after
seven, eight or ten imnonths afier the
financial year has begun, where weould
be the time for the House to examine
the activities of the Commission for
the current financial year. It is for
this House to approve or disapprove of
those activities and if the report comes
much later....

Mr. Speaker: 1 have followed him.
The Minister has stated that it would
perhaps take about six months in
future.

Shri K. D. Malaviya: Yes, I men-
tioned it specifically.

Mr. Speaker. He says that he will
do it as soon as possible and about
six months would be taken. But the
objection is, if there is a provision in
the Act that it has to be placed before
the House and the Hous: has to take
into account the current year’s pro-
ject, if there is a delay of six or seven
months before placing it on the Table
of the House, how would the House
get an opportunity to see what pro-
grammes are being taken up during
the year?
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Shri K. D. Malaviya: We learn by
experience. The unfortunate thing is
that the financial year and the year
of working of the Commission do not
coincide. It is only after a few months
after the close of the financial year
that we are able to collect all the data.
It is only somewhere in June-July
that the Commission getg all the data.
Then they have to be correlated and
interpreted.

Mr. Speaker: But the objection s
that the Act gives a different impres-
sion. Therefore some amendment may
be thought of.

Shri K. D. Malaviya: That is what
1 was coming to. We are now consider-
ing how some adjustment could be
made with a view to come into line
with the wishes of the House.

12.35} hrs.

EXTRADITION BILL*

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): Sir, on beha:f of
Shri Jawaharlal Nehru, I beg to move
for leave to introduce a Bii, 10 con-
solidate and amend the law relaling to
the extradition of fugitive criminals.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to consolidate and
amend the law relating to the ex-
tradition of fugitive criminals.”

The motion was adopted.

Shrimati Lakshmi Menon: Sir, I in-
troduce the Bill.

12.36 hrs.

APPROPRIATION (NO. 3) BILL®,
1962

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
Sir, on behalf of Shri Morarji Desai,
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[Shri B. R. Bhagat]

I beg to move for leave 10 introduce a
Bill to provide for the authorisation of
appropriation of moneys out of the
Consolidated Fund of India to meet the
amounts spent on certain services dur-
ing the financial year endeq on the
31st day of March, 1960, in excess of
the amounts granted for those services
and for that year.

Mr. Speaker: The question is:

“That leave be granted ¢ in-
troduce a Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during
the financial year ended on the
31st day of March 1960, in excess
of the amounts granted for those
services and for that year.”

The motion was adopted.

Shri B. R. Bhagat: Sir, 1 introducej
the Bill

12:37 hrs.

APPROPRIATION (RAILWAYS) NO.
3 BILL*, 1962

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan) rouse—

The Minister of Railways (Shri
Swaran Singh): Sir, I beg to move for
leave 1o introduce a Bill to provide iux
the authorisation of appropriation of
moneys out of the Consolidated Fund
of India to mect the amounts spent on
certain services for the purposes of
Railways during the financial year
ended on the 31st day of March, 1960,
in excess of the amounts granted for
those services and for that year.

Mr. Speaker: The question is:

“That leave be granted to 1in-
troduce a Bill to provide for the
authorisation of appropriation of

ment) Bill

moneys out of the Consolidated
Fungd of India to meet the amounts
spent on certain services for the
purposes of Railways during the
financial year ended on the 3lst
day of March, 1960, in excess of
the amounts granted for those ser-
vices and for that year.”

The motion was adopted.

Shri Swaran Singh: Sir, I inireducet
the Bill.

12°38 hrs.
ADVOCATES (SECOND AMENLDL-
MENT) BILL
Mr. Speaker: Shri Asoke Ser.

The Minister of Law (Shri a. K.
Sen). Sir, T ask for your leave to al-
low the hon. Deputy Minister to move
the motion?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhcndra
Mishra): Sir, on behalf of Shri Asoke
Kumar Sen. ...

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of order, Sir. I
think you have ruled in the House
carlier that when an hon. Minister is
present in the House the hon. Deputy
Minister should not move on beha:f of
him,

Shri A. K. Sen: That is why I look
vour leave, Sir.

Shri Hari Vishnu Kamath: But why
should he ask for your leave?

Mr. Speaker: That is exactly what
he has said. If he wantg to give ail
opportunity to a young man, why
should we have any objection?

Shri Bibudhendra Mishra: Sir, I
beg to move:

“That the Bill further to amwei.d
the Advocates Act, 1961, be taken
into consideration.”

’Ehtroduced with the recomn]endﬁj‘tion of the President.
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